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18.01 bra. 

!'he Lolc Sabha adjourned for Lunch 
til! Fourteen of the Clock. 

!'he Lok Sabha re-a&8embled after 
Lunch at si;!: minu.tes past fourteen of 

the Clock. 

[MR. DEPUTY-SPEAKER in the Chair] 

MR. DEPUTY-SPEAKER: There 
III'e many hon. Members who want to 
apeak on the Railway Budget. The 
Minister of Parliamentary Affairs 
tlUnks we can sit even after 6 P.M. 
I hope there is no objection. 

.' SOME HON. MEMBERS: Yes. 

THE OIL AND NATURAL GAS 
COMMISSION (AMENDMENT) BILL 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRr P. C. SETHI): Sir, I beg to 
-ve fOr leave to introduce a Bill 
further to amend the Oil and Natural 
Gas Commission Act, 1959. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That leave be granted to intro-
duce a Bill fUrther to amend the 
Oil and Natural Gas Commission 
Act, 19119." 

8HRI J'YOTIRMOY BOSU (Dia-
JIIond Harbour): Sil', this Bill has 
lleen brought to tackle those officials 
Who are non-pliable and who are 
proVing mconvenient to them in their 
operations to the interests of indivi-
duals and parties, etc. I shall show 
J'OU. Sir. Let us go to the original 
Act. Section 5 of the ONGC Act, 
1859 says: 

"The term of office and conditions 
of service of the Chairman and 
other members shall be such as 
may be prescribed provided that 
the Central Government may if it 
thinks fit terminate the appointment 

of any member before the expiry 
of his term of office after giving 
him a reasonable opportunity of 
showing cause against th ~ same." 

Now, what does the satement of Ob-
jects and Reasons Of the present Bill 
says: 

"According to section 5 of the Oil 
and Natural Gas Commission Act, 
1959, the Central Government can. 
terminate the appointment of any 
member before the expiry of his 
term of office only after givillg him. 
a reasonable opportunity of showing. 
cause against the same. The busi-
.ness of oil has international ~ 

cussions and deals with matters 
which are very vital to the t at ~ 

Of the country. The working of the 
Commission has shown that it may 
be necessary in public interest to 
terminate the appointment of a 
member without giving show cause 
notice ... 

They want to dismiss an oftlcer with-
out giving him any show cause notice. 

"It is, therefore, proposed to a ~ 

end the section to enable the ~ 

tral Government to terminate ~ the 
appointment of any whole-time 
member who is not a servant of 
the Government" after giving him • 
notice Of not less than three months 
or in lieu thereof after making to 
him ... " 

Now, Sir, in this connection I woulcl 
like to refer to Article IB, 312 snd: 
319 of the Constitution. This is an 
atrocious move. They want to ter-
minate a man if he proves inconve-
nient to them. What is the inconve-
nience at the present moment which 
has been caused? They ate now In 
league with the French consortium 
called CFP. They know that the 
flow of oil between Bombay High and 
Gulf of Kutch would be about 22 mil-
lion tonnes per annum. 

Now this French company is about to 
enter into a jOint sector technical 
agreement on reservoir m·anlilement. 
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We a.ree . that 011(' ·scientlsts, althou.h SHRI JYOTIRMOY BOSU: I oppose 
they .,ave mastered many areas at the  the Bill lock, stock and barrel. Thank 
oil exploration technology, about reser- you. 
voir management, they are not very 
confident. But they are bringin. in 
this Fren('h consortium, this French 
company, in order to denigrate our 
scientists. The talk of self-reliance, 
the talk of banning importation of 
technical know-how which is available 
already in the country,--:these are only 
myths. They say they had an old rate 
for granting technical know how and 
an extension was due 'for CFP, They 
want to add 4 per cent of oil bartering 
which will mean 4 times payment to 
the French consortium, of the Bombay 
High all. 

SHRI P. C. SETHI: May I bring to 
the notice of the han. Member that he 
is opposing this Bill under tIIle Rule 72? 
He is challenging the legislative compe-
tence of the Act. Let him speak on 
the legislative competence first. Then 
we will come to the other pOints. 

SHRI JYOTIRMOY BOSU: Sir, 
will tell you this. Is it a fact that the 
Minister cannot satisfy the House on 
these points? I have said, it offends 
Articles 309, 311 and 312 of the Consti-
tuthln. This original Act which WQs 
passed by the House has got Section 5 
which gives the right of natural justice 
to the workers. He has been in the 
trade union. Show-cause notice is a 
must. Here they want to do away with 
this show-cause notice. It is the fun-
damental right of any employee. 
Therefore, legislative incompetence is 
there. I will try to resume my seat by 
asking one question. Is it a fact t'hat 
Mr. Venugopal and Mr. Woodward-, 
one is Chairman and tII1e other a Mem-
ber-have become too inconvenient In 
the matter of concluding this additional 
concessional agreement with the French 
consortium CFP and that is the reason 
why YOU have brought this Bill to get 
rid ot these people? I oppose this 
Bill .. 

.. l?H,RI H. K. L. BHAGAT (East 
~  Wllat . has tllat to do with the 
. ~ tl  at the BID? 

408tLS-ll 

MR. DEPUTY-SPEAKER: Mr. George 
Fernandes-absent. Now, Mr. Multun-
da MandaI. You should be very short. 

SHRI MUKUNDA MANDAL (Mathu-
rapur): Very brief; only two lines 

MR. DEPUTY-SPEAKER: Mr. Besu 
has done well, I should say, 

SHRI MUKUNDA MANDAL: Sir, my 
point is only this. I just want to say 
only two lines. I oppose the intrdauc:ti0n 
of the Oil and Natural Gas CommisSion 
(Amendment) Bill, Sir, It is opposed 
to Article 14 and Article 19 of our 
Constitution. Number two: It is against 
the fundamental rights of tale emplo-
yees. This Bill is intended to curb the 
democratic rights of the employees. 
The Government can terminate at any 
time the appointment of any member 
who is in the service of the company. 
Therefore the Government is bringing 
in this Bill. They want to terminate 
the service of any employee who does 
not toe their line, who does not suit 
tJheir interests. In this way, they are 
creating chaos in the whole adminis-
tration. Sir, I wish to point out that 
this Bill is unconstiutional and illegal. 
Therefore I oppose the introduction of 
this Bill. 

MR. DEPUTY-SPEAKER: Mr. Harl-
kesh Bahadur-absent. 

Mr. Paswan-absent. 

Now, Mr. Ajoy 
brief. 

Biswas--Please be 

SHRI AJOY BISWAS (Tripura 
West): Mr. Deputy Speaker, Sir, I 
oppose the introduction of this Bill. 
Already Mr. Jyotirmoy Bosu and Mr. 
Mukunda MandaI have referred to cer-
tain points. This Amendment is 
against the ConlltitutloD of India. 
Every worker, whether !be is in high 
pOsition or he is in lOw position, has 
got the fundamental right of IeIf-de-
fence. But that ria:ht is ~ . taken 
away· by this Amendment. Therefore, 
it is Ijllconstitutional. I OPI'Ole the 
introduction. nt the BIll. 
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[Shri Aj.oy Biswas] 

Then, my next point is tbis. We 
should see this. What is the need lor 
it? Already the Government bas ell-
tered into an agreement with 33 multi-
nationals. They have been brought in 
to work in India. Here what is written 
is this: Sir, here it has been mentioned 
that this amendment is in the interest 
of the country. I say that this amend-
ment will go against the interest of 
the country because the Government 
has entered into an agreement with 33 
multinationals. The multinationals 
shail have the right of 25 to 30 per cent 
~  oil and they will take the crude 
oil out of the country. Some of the 
Members and the officials are not h:lp-
py with thi. agreement. They are 
a2ainst this agreement and they think 
that it is clearly an agreement which 
will go against the t ~t  ~ : h" 
country. So. this amendment should 
:be withdrawn. 

MR. DEPUTY-SPEAKER: When the 
?overnment takes a decision, how can 
It go against the interests of the coun-
try? 

SHRI AJOY BISWAS: But the agree-
ment is against the interests of the 
country. This is the first time that 
Government has entered into an agree-
ment which will help the multi-
nationals to take out our crude oil. 
.some officials are not happy with this 
:agreement. By bringing forward this 
amendment the Government wants to 
·take the law into its hands so that they 
<can take action against the officials. I 
would say that this amendment is a 
politically motivated amendment. 1 
o()ppose the introduction of this Bill. 

. SHRl P. C. SETHI: This is Ii very 
~l l  amendment. The Oil and 
Natural Gas Commission Act was 
passed by the Parliament and therefore 
Parliament is absolutely competent to 
amend the Act. Sir, as tar as the con-
stitutional point is concerned. it does 
'not af!ect the provisions of the Act 
'which have been mentioned by the hon. 
'Members. I am bringing to the notice 
of this House and also for the benefit 
1); the hon. Members that such' provi-
SIOIlS already exist in so many other 

organisations, for example,the Inter-
national Airport Authority has got this 
provision. 'JIhe StatP. Bank of India 
has got this provision and the Indus-
trial Finance Corporation has got this 
provision. 

SHRI JYOTIRMOY BOSU: This IS a 
mala IIde provision because your price 
is $ 8 and the .international price for 
this is 32 to 40 dollars. You want to 
give this to the French Consortium. 
That is why the officers are objecting 
to this. You are trying to get rid of 
them. (Inte1'1'Upti01l3) 

SHRI ANAND GOPAL MUKHOPAD-
HYAY (Asansol): Mr. Bosu must;,e 
knowing that the same practice of ter-
minating the service of un officer with-
out llotice exists in the West Bengal 
state Government and particularly in 
the project under the State ()f West 
Bengnl. namely, the Durgapur Projects 
Limited which is one of the biggest 
public sector projects under the State 
administration. 

SHRl P. C. SETHI: Therefore. liny 
amendment to the Clause 5 in not 
ultra vi :es of the Constitution It is In 
natural conformity that this amend-
ment is necessary. Already such pro-
vi SiOll exists in other organIsations 
The question is that under this com-
pany tlhe officers who are presently 
e:nplo>'ed have got the freedom to give 
3 months' notice and leave the com-
pany. But on a reciprocal basis, .the 
Government is arming itself with a .oro-
visi::m. (Inte1'1'Uptions) Now. you were 
saymg that they were collecting tbe 
commission and now you Bre saying 
that we Rre collecting the commissions. 
You are not telling the truth as far as 
this is concerned. there is nothing new. 
We are trying to bring the ONGC Act 
on par with others. 

Witb regard to the other points 
which have been made by tbe hOn. 
Members, although they do not relate 
to opposition to the Introduction of the 
Bill. wblch they are making, I would 
not allow them to pass unnoticed 
because they have already been rt\COrd-
ed. 1 would like to say that the alree-. 
ment with C F.P. bas not yet been con-
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cludedand it is wrong to say that Mr. 
Venugopal, Chairman of the ONGC 
and Mr. Woodward, Member (on 
share) are opposed to collaboration 
with C.F.P. Both of them and the 
O.N.G.C. as such have felt that colla-
. boration witli C.F P., which is not a 
new company, where the collaboration 
already exists till April 6, is necessary. 

As regards what share of the oil is to 
be given to them, this  has not yet 
been finally decided. The C.F.P. team 
is visiting India on 12th nnd, therefore. 
it is premature to say that w"! have 
entered into any contract with them. 
I would like to correct the han. Mem-
cers by saying that no such agreement 
has been reached. I would also like 
to. remind the han. Member, Shri Bis-
was, that while he has objected to the 
collaboration which we are trying to 
have with the foreign companies with 
regard to oil exploration, it is strange 
that when Ch;na entered into such 
agreement with the foreign companies 
han. Members did not oppose it. They 
are only trying to say that the 
officers .... (Interruptions). 

As far as these collaborations are 
concerned, these are still to be nego-
tiated. It is wrong to say that we are 
bartering away 25 to 30 per cent of oil 
to them. It is in the best interest of 
the country that we are deliberately 
taking a conscious decision to enter 
into collaberatlon with these companies. 
This is because we know that the oil 
consumption is going to be very high. 
By 1984-85, it is going to be 45 mUllon 
tonnes; by the year 1989-90, it is go-
Ing to be about 65 million tonnes. At 
present. we are producing only 14 mil-
lion tonnes, and, therefore, we are 
draining foreign exchange through our 
nose at the rate of RS. 5800 crores per 
an'llum at the present rate of OPEC 
prices. Therefore, it would be in the 
. overall interest of the country to pro-
duee as much oil as we can. I can 
assure the hon. Members that we are 
aJso conscious of the national interest 
~ h more sO than whoat they are, and 
much more than what the officers are. 
OftIcersand. ourselves are working in 
absolutely· fair terms· with each other 
aDd in cpnsu]tation with ONGC. A'nd 

keeping their interest in view, we sball 
take a decision. It is too premature 
to say that we have entered into such 
an, agreement. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That leave be granted to introduce 
a Bill further to amend the Oil an,d 
Natural Gas Commission Act,1959." 

The motion was adopted. 

SHRI P. C. SETHI: I introduce the 
Bill. 

14.23 hrs. 

:vrATTERS UNDER RULE 377 

0) REFUSAL TO IMPLEMENT PALE-

KAR AWARD BY SAKAL PAPERS PRI-
VATE LAMITED (MAHARASHTRA) 

SliRI V. }';. GACGIL (?''''''): Mr. 
Deputy-Speaker, Sir. the Sakal Papers 
Private Ltd .. which publishes the dally 
Sakal from Poona. Mumbai Sakal from 
Bombay and Kolhapur Sakal from 
Kolhapur has declared a lockout which 
has affected a large number of work-
ing journalists. 

The management has refused to im-
plement the recommendations of Justice 
Paiekar according to which Sakal laUs 
in II Group since its gross revenue is 
between two crores and four crares. 
The management is trying to force re-
commendations relating to III Group 
on the ground that-Sakal published 
from Poona Bombay and Kolhapur are 
three ~ t units. All three of 
them have a common Board of Direc:-
tors their balance sheets are consoli-
at~  and their staff is transferable 
The Kolhapur Sakal has five employ-
ees including the resident editor on 
the pay roll of the Poona Sakal. 

The stand taken by the management 
Is contrary to tbe· test laid down by 
the Tribunal on page 57: 

"In sllite of the paper's production 
from more than one centre, it is ODe 
newspaper establishment because it 
has several features which proclaim 
its functional integrity." 


